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SHRI VIKBAM MAHAJAN (Xan-
gra): It has been answered

SHRI H R, GOKHALA: When you
were not here, I have answered this
precise guestion,

SHRI SHYAMNANDAN MISHRA:
What 1s the answer to our question as
to why the byeelection to Dar-
bhanga parlamentary seat be not
clubbed with the Assembly bye-
elections which are 1n the offiing only
1 1/2 months later® Why has he not
come forward with a straight reply?

MR SPEAKLR
answered it

He has already

SHRI SHYAMNANDAN MISHRA
He hag nol replied to that question
You know that in the House of
Commons the Speaker 15 consulted
with rcgaird to the bye-elections
Thercfore we are peifectly in order
in laying a great deal of strers on it

SHRI NITIRAJ BSINGH CHAU-
BHARY The voters lLst had been
revised with regard to Darbhanga
election and therefore, i1t was held.
The Assembly elections could not be
held esilier than they became due
(Interruptions)

MR SPEAKER. Shr1i Vajpayce—
not here

8hr1 P K Deo—also not here

13.52 brs.

RE CURRENT STRIKE SITUATION
IN RAILWAY

SHRI S M BANERJEE (Kanpur)
You have not admitted the adjourn-
ment motion You know yesterday
we have speni about 5§ hours The
Minister was very good to admt
something and 1t was announced in
the All India Radio In response to
that we have received certain tele-
grams from those lsaders. . (Inier-
rupblons).

AUGUST 6, 1973
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MR, SPEAKER; But I can gliow
it you Dike the call attemtion motion.

SHRI S M. BANERJEE: Kindly
hear me for a munute. I would ro-
quest the hon. Minmter o make one
qQuestion clear.

MR SPEAKER I am not allow-
ing anything on this I will allow
the call attention motion.

SHRI S M BANERJEE The ds-
cussion on cull atiention will come
up tomorrow I am trying to help
the situation

MR SPEAKER Tomoriow every-
thing will come before the House

SHRI § M BANERJEE Some
€ffoils should be made to-day The
leaders of the All India Loco 1unning
stfaff who 1t¢ under a tihreat of
warrant of anest under DIR and men
ltke Shi; H V Choudhary have been
arrested (Intcrruptions) 1 do not
mind the call aitention notice
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SHRI S. M. BANERJEE: The Rail-
way Mimster should make a state-
ment that leaders should come for
negotiations and that no one will be
arrestecd. ,One gentleman has been
arrested and he should be released.
That is all that we want. We don't
want anything else,

SHRI SAMAR MUKHERJEE
(Howrah): This morning I met the
hon, Railway Minister. At his request
1 met him. I asked him to make a
statement because the leaders of the
All-India Loco Running Staff Associa-
twon have sent ug telegrams We want
him to make statement on the floor of
the, House and not through secondary
channels Let him make a statement
in the House. In the morning he
told us, I am prepared to make a
statement, He said, I am agreeable
it the Speaker agrees, because, the
matter is in the bands of the Speaker.

w e weg AR T Wiy
WH A7 W W GEAT F | W Reaz
* are 7 fode it o Nz @ w2
v § 6 @ w7 v & & 22T
Wi | v eTEe Al R WA
wff omom Ao A R B
SHRI SAMAR MUKHERJEE. It

i3 a question of time; it is not a ques-
tion of Calling Attention. Even one
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day’s delay matters much. You can
understand the sort of situation
which we face.
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We can have a discussivn from 3
0O clock

MR SPEAKER Are you prepard”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHID). They
have stated that they have had a dis-
cussion with the hon, Railway Minis-
ter If the hon Minister has stated
that he would be agrceable to make
a statement, I have nothing more to
add.

SHRI SAMAR MUKHERJEE: I
also asked him for a debate. He told
me. he has no objection if a debate
is allowed

MR. SPEAKER: 1 allow every-
thing; I don’t disallow anything.
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Now papers laid on the Table Shn
Raj Bahadur,

14 brs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MOTOR VEHICLES

AcT, 1930 READ WITH CLAUSE (c¢) (iil)

of PRESIDENT'S PROCLAMATION re
ANDHRA PRADESH, ETC.

THE MINISTER OF BSHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): Sir, I beg to lay on the
Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 183 of the Motor Vehicles Act,
1939 read with clause (e} (ii) of the
Proclamation dsted the 18th January,
1978, issued by the President in rela-
tion to the State of Andhra Pradesh: —

() G.O. Ms. No. 1440 published
tn Andhra Pradesh Gazette dated
the 7th December, 1972, making cer-
tain amendments to the Motor
Vehicles Rules, 1064

AUGUST @, 1979

(1) G.0. Ma. No, 1482, publishod
in Andhra Pradesh Gazetle dated
the 21st December, 1972 making
certain amendment to the Andhra
Predesh Motor Vehicles Rules, 1964

(2) Two statements (Hindi and
English versions) showing reasons for
delay in laying the Notifications men-
tioned at (1) above, [Placed in Librg-
7Ys See No. LT-5310/73]

(3) A copy of Notification No. G.Ov
Rt. No. 603, (Hindi and English ver-
sions) published in Andhra Pradesh
Gazette dated the 26th April, 1073
regarding period for payment of
motor vehicles tax under sub-section
(2) of section 9 of the Andhra Pra-
desh Motor Vehicles Taxation Act,
1963, read with clause (c¢) (ili) of the
Proclamatiun dated the 18th January,
1973, 13sued by the President in rela-
tion to the State of Andhra Pradesh.
[Placed in Library. See Nog LT-5311/
731.

SHRI P. M. MEHTA: (Bhavnagar)
I would request you to give an oppor-
tunity to make a submission under
the rule.

MR. SPEAKER: After the formal
businesg you may raise it and whes
I convey that to you,

UTTAR PrapESH NAGAR MAHAPALIKAS

(AMENDMENTT) ORDINANCE, UTTAR

Praprsi UBRAN PLANNING AND Drve-
LOPMENT ORDINANCE, ®TC,

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): Sir, I beg to lay on the
Table a copy each of the following
Ordinances (Hindi and English ver-
sions) under provisions of arlicle
213(2)(a) of the Constitution read
with cleause () (ili) of the Procla.
mation dated the 13th June, 1873,
issued by the President in relation to
the State of Uttar Pradesh: —

{i) The Uttar Pradesh Nagar
Mahapalikas (Amendment) Ordi-



